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PART I——Ordels and Notlﬁuauons by the Government of Tripura,
the High Court, Qovemment Treasury etc,
- Government of Tripura
Education Department
. _(Hig_her Education) L//
"-§%1\ SR g M o e e e e o
No. F.2 (450-71) DHE/93 (V—I) Dated,kAgarta,a ‘'the 13th Janvary, - 1997
NOTIFICATIO\I ' '
The Governor of Tripura has been pleased to make the following rules to rtequla
Grantin-aid to the Tripura University namely : '
1. (i) These rules 'may be called the Graut-m—md to the Tnpura
“""*x‘ - University Rulés, 1997,
" 4 (ii) They shall come into force on and from the date of their
publication in the official Gazette,
Py 2. In these rules, unless the context otherwise require
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~ (a) “Director” means the Oirector of Higher Education, Tripura,

)] 'Department” means ‘the Educatlon Department. Govt.
Tripura. :

(© “Form” means form appended to these rules.

(d) “Financial Year” means the year endmg on the Slst day. -of
; March TR |

(¢) “GoVernment”_mcans-thé 'Governmentof Tripara.
~(f). “Grant” means the -'\Granfi-in-'ai‘dr
- =) ‘-‘ﬂniversity means the TI'IPUI‘& Umversﬁy

(h) “U.g.c- mgans the -Umversuy Grants COmmlSSIOD




'fconsohdated fund of the State on the’ qon-recurrmg ezpenduure, whlch shall

.be lumted to the matching share of the State Government 0n1y on those g
. item of expendxture for-which the. . GC prov;des grants-and as pe!‘ thelr
" norms the State Govemmeut ls required t" =make a matchmg graut

consalidated-fund -of - the - -State- ta.. meet: - the: recu::rmg “expenditure. ‘of the

followi ug mapner i

Saette; Extraordinaty Issue, February 10, 1997-A, D.

> NON-RECURRING =''"C;i"l.:*-ésNT--lfl\:r:e'A1D -

The Unlvarslty shall bcpatd a non~recurr1ng antgt 1n—a1d from the

Such- 1tem ‘may mclude A 7y _' _' g

1) Constructlon and repmt

Lo buldings
g =--deve10pm3nt of cam L P

_zupl?gééﬁifng' - boundary
11) Development onIay field: dAsporfs compiex‘
; iii) Purchase of sc1ent1ﬁc eqmpmeats computers ete.:
) i-{') Putchase of Audlo Visual equlpments . -

" V). Purchase of books and journals gnd L;brary equlpments

vi) PurchaSe of - ofﬁce equrpments N

C [ vii) -Purchaseo ny othel' essen tial lte')as not mentloned i (1) to (vx).

= VAT pemal Electrical mstallauons

- %) Purchase of vehlcles

4 RECURRING GRANT-IN Am

- The Umversxty shali be- pald every  yeat a, grant—m-aid from th

Umversﬂy an,d&%.uch ‘amount of gra:xt 111~dld shall* be: calculated in th

e L s

# 1) Pay and allowances payable to ap_'-"o_-._v:gd ,t,é';iéhiﬁjg and "nron-tcac':hihg,,-

B
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:;Tﬂbﬁra ?qq;;éitaéj::_Ei!t-ra.o;'diparjé Issuéj_,febgggry 10, 1997 ‘A,D, T

S LT T L T Meetmg an ‘conference and canvocatlon

i, % ol s J) PI']ZC and medals 4 =" S : . " : e
: ' k) Atdi s ; LR
D) Advertisingoost, L @ %

S my P oloil i
: 2 7, . n} Rem‘:‘ineration, to paiaer seétefs exammers aud moderator etc
B oy Fée:for membership of Alk India Umversﬁy[ Assocmtlon of
R gomhof- wealth Umversmec .
p) Studénts‘ excusuon " '
Stuq“

ts: actlv1tles, 2

Hmng charge of vehxcles,

P’-c-gsonal‘_ research grafit,’ f ] ;
Sparts _ = = SR RIEEY
Malntenance of Laboratones - -
A : w) L. T (’ f’or employees Academlc T.A: for teachers, :
R R L ¢ A. etc/MadicaI re-lmbursmenth{-gratia! Loans & AdVances/_
Stipends: &Scholarshtps.‘u;. s .
: - ) Other essential : contingent’ items - not mentloned in fa) to (x)

such as M{umclpal Taxes, Land Revenﬁe, Watér Taxes etc

5 WHELE determmg the admlsublluy of actual amoynt: of grant the
followi ng income of the Unlver51ty shail’ be deducted from the tatal, amount’
of recurritigand: non«recurnn g grants calculated under rule_73 and 4 namety‘

| rring i ndture and §pecifisd
' 'g‘fvéfr and the- g etal and?
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ACCOUNTS, 12. (1) The University” shall maintain Subs;dlary Aceosits of: ;

<+ after utlhsatlon of grant or wheneVer called - for.

Y '““utxlisatlon of the grant and shalI enter. therem the ‘usual - accounts

* Tripura Gazette, Exiraordinary Tssue, February 10, 1997 A. D.

(2) If the 10 n-recurrting grant is- given for specify the time !iux'ﬁi;t"
within which the grant or each instalment of it has to be spent

-—: . 1o I recurring grants. are sanctmned for the same purpose a

‘certificate to the effect that the un-spent balance of the pre-

Certificate. ~ vious grant has either been surrendered to the Government '
' or has been taken into account while sanctioning subsequent' '

- grants shall be incofporated in the sanction litter in such cases:
&.. The sanctioning authotity may prescribe conditions regardmg '

Quantnm & quantum aad denod1c1ty for rolease of grants in mstaiments in -

periodicity.  consultatiotwwith +he Finance Deparment.
9. MODE OF PAYMENT. .

The Annual Budget of the University showing the receipt and expen: -
diture of the University on different accounts for a financial year shall. be--
prepared in ¢onformity with™ these tules and shall be sobmitted to :
Government for approvat at least four months before thé begining of s
financial year in thie form as may be speciﬁed by the Government. A st

ment of accounts of the University of the proceeding financial year appm

by the University authorities must accompany the 4n oual budget proposal.

10. CONDITION OF GRANT: Notwithstanding any contained in these‘-

rules —

discipline and aeceptable standards of academic effec:ency and
such other conditions #s may be laid down from time to tlma
by the Government. : _
7_ (i} Grant shall be utilised for the purpose for which it has been '
sarictioned and utlhsatlon certificate shall be submitted as “_e'r '
proforma annexed to these riles within thetime speclﬁed by

the Education Department in the sanctioning Memo,
11.” INSPECTION T e
-The book of account shall be opend at all times for the mspe-

HthIl of the Govt, ]Dlrector aud/or any person authonsed by them ‘in wntmcr .

in that behalf’:

Government grant and furnish. to the department aset of auodited state
“of "acoounts.  These aundited statement of accounts shalil also be furn

‘ (n) The Umvarmty shall also kcep such books of account
bther books Whlch are requu'ed by the Govt fo be mamtamed for p

shall by subjected to such audlt‘ as the State Govt. may. direct,

(i) Payment of grant shall be subject to maintenance of satistactory"’; )
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CERTIFICATE

.OF UTIL15A-

TION,

PERFORMAN-

CE-CUM-ACH

-IVEMENT

REPORT, .

REVIEW

18 REMOVAL OF DIFFICULTIES

. Tripura Gazetto Extraordinary. Issie Februacy 10, 1997 A.D.

“financial year.

" certificate of earlier grants, if auv:

13. A certificate of actual wtilisation of the"gr_auts S,é.ncfioned,’ for the
purpose for which it was given, shall be submitted by the University in
respect of nOn-recumu"f gra.ut:. within 6 (six) months of the closura of the

4. - "RELEASE OF GRANT

Rélsase of grant shall abe subject to productmn of utilisatic )

15. ' SUSPEN’%ION & WITHDRAWAL OF GRANTS -

| Gra.nts may be suspended ot withdrawn at any tune by the State-
Govt. for violation of the condition of their rules or for gross misutilisation:
of the grant or for any other compelhna reasons to be recorded i in wntmg

16, - The University shall subinit the perl’ormance-cum-achlevement
reports scon after the _llﬂ.cDCia.l year. w1th1n such time 4s may be specified by
the Government :

17.- ()" A review oF the per*‘ormance of the University in ‘Tespe
of grants may be undertaken by the- sanctioning authorlty on¢e in 3 year

(i) Leadmg fion oﬁicxals interested in the objeet of paltxcul
grant may be associated with the revzew

If any dlﬂicu]ty arises :ll giviag cffact to any prowswn of the
rules, the State Govt. may be any order or-do anythiny which aopear to b
ecessary to remove the dafﬁculty '

* By order of the Governar,
A: B. Deb Barma 6

~ Joiot Secretary to ilie
- Government of Tripura.

E Printé&-_ai the Tripura Govérﬁmgut Press, Agartala




